Monopolies amd
Restrictwe

. Shri Debabrata Mookerjee,
. Shri Dahyabhai V. Patel,

. Shri M. Govinda Reddy,

. Shri P. N. Sapru,

Shri M, C. Setalvad,

Shri Triloki Singh.
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SO waow

Under sub-rule (1) of rule 192 of the
-said Rules, the Chairman has appoint-
ed Shrimati Violet Alva to be the
“Chairman of the Committee.

—_—

*THE MONOPOLIES AND RESTRIC-
TIVE TRADE PRACTICES BILL,
1967.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN
ALl AHMED): wMadam, I move for
leave to introduce a Bill to provide
that the operation of the economic
system does not result in the concen-
iration of economic power to the com-
mon detriment, for the control of
monopolies, for the prohibition of
monopolistic and restrictive trade
practices and for matters connected
therewith or incidental thereto.

The question was
motion was adopted.

put and the

SHRI FAKHRUDDIN ALI AHMED:
Madam, I introduce the Bill.

SHRI ARJUN ARORA (Uttar DPra-
desh): I congratulate the Minister on
his bringing in this Bill.

SHRI A. M. TARIQ (Jammu and
Kashmir): We congratulate the Minis-
ter on this ang we are proud of him,
But T would like to have one thing
from him, whether the hotel industry
will be covered in this Bill.

SHRI BHUPESH GUPTA (West
Bengal): Madam, one enquiry. I want
to know whether pending the conside-
ration of this Bill orders will be issued

.

[RAJYA SABHA]

Trade Practices
Bill, 1967

not to issue licences to Birlas or show
any favour till we enact this legisla-
tion.

THE DEPUTY CHAIRMAN: All the
statements have been laid. Regard-
ing the gtatement laid on the Cochin
Shipyard. ...

SHRI P. K. KUMARAN (Andhra
Pradesh): Can we ask clarifications?

THE DEPUTY CHAIRMAN: Copies
of that are herewith the Secretary.
On that gtatement you can ask ques-
tions after lunch,
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Mr. Abig Ali, you may raise your
issue, the Chairman has permitted,
after lunch.

The House stands adjourned till 2.30.
P.M,

The House then adjourned
for lunch at fourteen minutes
past one of the clock.

The House reassembled after lunch
at half-past two of the clock, The
Vice-Cuamman (Surt Ram Niwas
MirpHA): in the Chair.

SHRI BHUPESH GUPTA (West
Bengal): Mr. Vice-Chairman, I have
to ask questions. Which item will be
taken up first?

SHRI M. P. BHARGAVA (Uitar
Pradesh): Let us take up Bill for intro-
duction; let that be introduced.

SHRI K. CHANDRASEKHARAN
(Kerala): The Bill has already been
introduced.

SHRI M. P. BHARGAVA: May I
make a submission for the considera-
tion of the House? 1 suggest that
Diwan Chaman Lall’s....

SHRI BHUPESH GUPTA: On a
point of order....

SHRI DAHYABHAI V. PATEL
(Gujarat): We were told that ques-
tions would be taken up first.
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SHRI P, K. KUMARAN (Andhra
Pradesh): About the Cochin Shipyard
we want to ask clarifications.

THE  VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): We will take
up the items one by one. Now, about
‘the Cochin Shipyard.

—

RE. STATEMENT ON COCHIN
SHIPYARD

SHRI K. CHANDRASEKHARAN
«(Kerala): Regarding the statement on
the Cochin Shipyard, may 1 know
from the hon. Minister (a) when the
work in connection with the Indian
Shipyard at Cochin would com-
mence; (b) when he expects to
complete the preliminaries in this
regard; (¢) whether the hon. Finance
Minister now in Japan would be talk-
ing over this matter regarding techmi-
cal collaboration with  Mitsubishi
Company and their agents there; (d)
what is the extent of expenditure that
is proposed to be incurred during the
Fourth Five Year Plan and (e) what
is the stage of work that would be
actually completed before the end of
the Fourth Five Year Plan?

Re Statement on

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K. R. V.
RAO): shall 1 reply together?

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA): Yes.

(SHRI

SHRI P. X, KUMARAN (Andhra
“Pradesh): Mr. Vice-Chairman, this has
been a project which has been pending
for the last several years. I would
like to know whether the decision
that has been just now announced is
a final decision or whether this will
again be kept pending while in the
process ot finalising the Fourth Five
Year Plan Secondly, in the earlier
stages there was some sort of under-.
standing between Messrs. Mitsubishl
Heavy Indutries and _the Government
of India regardine the constructions
of these carriers. Now, since the size
of these carries is to be increased
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to 66,000 dwt, Messrs. Mitsubishi Heavy
Industries have indicateq their interest
in the project. There is no under-
standing with them as yet. May I
know how long it will take for the
Government to come to an understand.
ing with these Japanese collaborators?
And when is the actual work likely
to comMTence?

CURELECENE CIEEC I Trei &1
(wew w3w) : gwawla wERE, TR
yo 47 a8 € f 7 faememeaw &
fergram formame & agr v gm Fr AT
&1 T & AT g g AT YA @
gAT faadT Ot gy av o 41 Iad
AT gAR FBT T TFE w0 frm &
T TAAT TET AL AZITE T AT HF T
ford g a7 waer FR T & 7 qAT AT Y
2 fr ot ux Y &9 uF wiE #7 swaqy
SIOH #3779 TFF TET UF T8 FY
TEATT T H W@ £

Za<r AT 7 & F 39 #0T H Sy
7w foaare 1w 7 @ § T g
IR gAY AT F¥ fAar T owk
AT FIE FIA & a1 F1 FrTAT F47
4 3ud fFag vt F aw e o
TAIL T TH WA AT § GAHT A
T 3feFma g I agr |

T ara a2 2 F g S g
agt o< Ftwar faamaaeay fomas § 2
37 FAAT A1 WEAAT @Y ZT TG 9T
ga # fady F19 & 07 539 357 77
g faag g7 #1 &gt &1 97 Jgudr
98 °?

SHRI KESAVAN (THAZHAVA)
(Kerala): Before the last general elec-
tions, the foundation-stone {for the
construction of the Shipyard was laid
by Mr. Raj Bahadur, the then Minis-
ter. Now, a statement has been made
by the Minister before this House that
it has peen decided to set up the Ship-
yard. So, may I take it that this may



